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“THE

Securities Contracts (Regulation)
Act, 1956 and the Menopolies and
Restrictive Trade Practices Act,
1969.”

MR. SPEAKER: The question is:

“That this House do further ex-
tend upto the last day of the current
session, the time for the presenta-
tion of the Report of the Jolnt
Committee on the Bill further to
ameng the Companies Act. 1956, the
Securities Contracts (Regulation)
Act, 1956 and the Monopelies and
Restrictive Trade Practices Act,
1969."

The motion was adopted,

13.04 hrs,

MATTER UNDER RULE 377

FArLvre oF GOVERNMENT TO LAY ON
TaBLE HEPORT OF THE TARIFF
ComMMISSION
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“So far as other Ministers are
concerned in respect of which some
three Reports are- outstanding. I
have written to my colleagues to
take action on similar lines.”
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“The fair prices of jute....
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THE MINISTER OF INDUSTRIAL.
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): I wish to submit to the
House that there has been a failure
on our part to place a copy of the
report of the Tariff Commission on
Fair prices of Jute-based and Felt-
tased Linoleum, within the period
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stipuatgd . in. sub-section 2. of section
16, 0f the Tariff Commission Act, 1951.
'ne report was received by the Gov-
ernment .in Jupe 1971. It had sug-
gested a set of fair selling prices for
various types of linoleum = products.
Two questions had to be examired in
my Ministry, One was the legal ques-

tion of the feasibility of issuing a -

normal price control order, either
under the' Industries Development Re-
gulation Act or under the Essential
Commuodities Act. The second ques-
tion was whether in the event of a
formal price control not being possi-
ble, purchases by Government could
‘be brought within a price control
arrangement on a voluntary basis.
“The matter was being examined in
consultation with various Ministries
and came to my personal notice only
when I called for the papers on re-
ceipt of the notice from the Hon'ble
“Member Shri Madhu Limaye.

1 would like to submit without any
«qualification that there has been a
lapse on our part in mot taking the
decisions on the recommendations of
the report quickly and placing the
“Tariff Commission's report along with
Government's decision within a res-
sonable period on the Table of the
House. 1 would like to express my
deepest regret to you, Sir, and to the
House for this delay. I have already
issued instructions for completing the
further processing of the case with the
top-most priority. 1 would also like
to assure the House- that the report
with the Government's decision there-
on will be placed before Parliament
during the current session.

I have already asked for the ex-
‘planation of the officers concerned for
the inordiate delay in ~processing
this case. 1 may be permitted to
submit that no .disrespect to the
House or infringement of the rights
of the Hon'ble Members was in the
teast intéhided” 1’ would request that
on the basis of fhis explanation an.g
+he assurance givén by me the matter
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may kindly be not pursued at this
stage. Ao prrsuec

qmsam This is an un-

d regret.

SHRL H, M. PATEL (Dhandhuka):
How did it come about?. How did the
detay ogeurr o

SHRI P. G. MAVALANKAR
(Ahmedabad): 1 want the Minister
to tell the House in specific and con-
crete terms as to what are the reasons
and factors which have caused the
delay. I do not want mere regret.
He should come with an apology. -

SHR] C. SUBRAMANIAM: This is
the very thing I am enquiring into.
When the inquiry is over, 1 will in-
form the House.

MR. SPEAKER: I very much ap-
praciate that you have owned it and
accepted it. I greatly appreciate the
spirit with which you have given the
reply.

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): I am grateful to
Mr. Madhu Limaye for bringing i¢
to the notice of the House. In fac.,
it came to my notice somewhat ear-
lier and I immediately tock action in
the sense that I got it examined, and
I placed it before the €abinet Coin-
mittee and the Cabinet Committee
has come to certain decision, sn the
basis of which orders are being issved.
But as I have earlier pointed out,
whatever was reduced from synthetic
rubber companies’ share gets into the
coffers of Bata and one or two other
industries because they are the main
purchasers of this commodity and
there is no point in  robbing
Peter to pay Paul. The Finance
Minister is looking into this problem
how to put excise duty on this and
mop up this benefit which is a wina-
fall for ‘some of these' monbpoly

houseés.
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SHR] MADHU LIMAYE: No bur-
den on the consumers?

SHRI D. K. BOROOAH: No burden
on the consumers. In any case, had
the windfall gone to the monopolists
they would have never passed it on
to the consumers. That iz g known
fact. That note came to the Ministry
on 3rd September, 1971 and under
the law it has to be placed before the
House within three months.

I quite see that there has been a
very grave lapse on our part, and T
sincerely apologise to this House for
this.

1 am today placing on the Table |
the report of the Tariff Commission the H
fair selling prices of synthetic rubber,
along with a note which I have pre-
pared on this, giving the details of
the delay, the reasons why there has i
been delay and %0 on. But I can say
that it will be sorted out certainly in|
this session. |

There i5 another item which is al
very small item, namely B.O.N, Acid, :
about which nobody  seems to have

known anything. It has been cleanly hhe legal limit.
»

forgotten. It is a small item. It s
about 900 tonnes or something of that
sort. Nobody seems to have known
anything about it.  Shri Madhu Li-
maye brought it to my notice, It had
become part of the archives as it
were, and I have brought it out now.
1 am also deciding on this as soon as
it is possible.

In the meanwhile, I have asked the
Ministry to find out the person  or
persons who were responsible for this
delay, and I think that we shall be
able to take some measures in this

There was one thing on which cer-
tainly Shri Madhu Limaye's interven-
tion was masterly but which be has

JULY 27, 1973

rule 377 268.°

absolutely ruined and tainted by re-—
ferring to other things which are not
material. So far as I am concerned, I
did not need any money, for two rea-
sons. One is that I came to the Rajya
Sabha. So far as my election was con«
cerned, I did not need any money for
my elections, because I was elected

. uncontested. In a House of 114, there

were 95 Congress Members, and se,
I had no difficulty in being elected un-
opposed.

But Shri Madhu Lmaye fought a
very highly contested election where
he must have spent money. (Inter-
ruptions) Shri Madhu Limaye fought
a very hotly contested election....

SHRI MADHU LIMAYE: I won an
easy victory. .

SHRI D. K. BOROOAH: He did, I
know that,

SHRI DARBARA SINGH (Hoshiar-
pur): Easy victory does not mean
that there is no need of money.

SHRI P. G. MAVALANKAR: I
have not spent anything more than
(Interruptions).

ot wy fom? : ol aF  CorA
TET W FaTT §, KA F A H
Fga § fo wm o i afufy fgw
Afoy | 78 7 A )

ot dwwra wewy: & q@emar §

In this case, when you stand for
Lok Sabha, there are expenses. When
you stang for Rajya Sabha, the ex-
penses are minimal. All 1 can say i8
that as between Shri Madhu Limaye
and myself, Shri Madhu Limaye's.
needs are greater than mine..



